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received or doubts have been entertained

Written Answers

in regard to (i) their purchase of

newsprint from the blackmarfcit and (ii)
their selling of newsprint in the
blackmarket; and

(b) whether Government are making
any changes in the rules or are taking any
steps to lessen the evil cf blackmarketing
in newsprint?]
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‘NTHE MINISTER or PA-LIA-
MENTARY AFFAIRS (SHRI SATYA
NARAYAN SINHA): (a) No complaints
regarding purchase of newsprint by
newspapers in blackmarket have been
received during the last two years.
Complaints regarding alleged sale of
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newsprint by some newspapers and
periodicals are received from time to
time. As complaints by themselves do
not establish any  objectionable
transaction, it is not considered desirable
to give the names of such newspapers.

to Questions

(b) While verifying the circulation
claims of newspapers, prompt enquiries
ar, made into complaints received and
allocation of newsprint to suspected
papers is made after strict scrutiny and
newsprint quota is re-adjusted to meet
actual requirements, assessed on the
basis of verified circulation.

The verification of circulation figures
on which newsprint quota newspapers is
mainly based bas been intensified. Other
administrative measures have also been
taken with a view to lessening the evil of
black-marketing in newsprint.]

184. [Transferred to the 5th March
1964]
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1969 Papers laid

tiPURCHASE OrPLOTS FROM KARACHI
CORPORATIOI

185. SHRI V. M. CHORDIA: Will the
PRIME MINISTER be pleased to refer to
the answer given to Starred Question No.
26 in the Rajya Sabha on llith February,
1964 and state:

(a) the rates at which the plots ot land
were purchased from the Karachi
Municipal Corporation in May 1952;

(b) the efforts that were made to sell
these plots and when t he efforts were
made;

(c) the present market rate of the plots
of land in that area; ond

(d) the annual expenses which are
being incurred on the maintenance of the
plots at present?!
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t{THE PRIME MTNISTER AND MTN-
ISTER op EXTERNA!, AFFAIRS
(SHRI JAWAHARLAL NEHRU): (a) Rs. 20
(Pakistani) per sq. yd.

(to) Our High Commission have been
making continuous efforts to dispose of
this plot to the best advantage of
Government.

(c) Tt is reported to be near about Rs.
40 per sq. yd.

(d) Only the ground rent @ Rs. 2,547
per annum is due to be paid to Karachi
Municipal Corporation.]

[RAJYA SABHA]

+[ 1 English translation.
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186. [Tratw/erred to the 27th February,
1964.]

PAPERS LAID ON THE TABLE

ANNUAL REPORT (1962-63) ON THE
WORKING OR THE EMPLOYEES' PROVIDENT
FUND ORGANISATION

THE DEPUTY MINISTER IN TH»
MINISTRY oF LABOUR AND EM-
PLOYMENT AND FOR PLANNING (SHRI
C. R. PATTABHI RAMAN): Sir, I beg to lay
on the Table a copy or the Annual Report
on the working of the Employees'
Provident Fund Organisation for the year
1962-63. [Placed in Library. See No. LT-
2385/64.]

NOTIFICATIONS UNDER THE EMPLOYEE**
PROVIDENT FUNDS ACT, 1952

SHRI C. R. PATTABHI RAMAN: Sir, I
also lay on the Table:—

A copy each of the -following Noti-
fications of the Ministry of Labour and
Employment, under sub-section (2) of
section 7 of the Employees' Provident
Funds Act, 1962: —

(i) Notification G.S.R. No. 1942,

dated the 13th December,
1963, publishing th, Emplo
yees' Provident Funds
(Twenty-second Amendment)

Scheme, 1963.

(i) Notification G.S.R. No. 1982,
dated the 18th December, 1963,
publishing  th,  Employees*
Provident Funds (Twenty-third
Amendment) Scheme, 1963.

(iii) Notification G.S.R. No. 68, dated
the 4th January, 1964, publishing
the Employees* Provident Funds
(Amendment) Scheme, 1964.

(iv) Notification G.S.R. No. 93, dated
the 8th January, 1964,



